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Presents ontble r.Justice S.Nu.Mallick,Vice~Chairman,

CENTRAL ADMINISTRATIVE TRIBUNAL
" CALCUTTA BiNCH |

0.A, 340 _of 1996
Daﬁe of Order: 10-02-98. |

Hon'ble Mr,S.Dasgupta, Administrative Member,

MANGLU NAYAK . ‘
Vs

UNION OF INDIA & ORS,

For the petitioner: Mr,K,Sarkar,counsel,
For the respondentst Mrs.B.Ray,counsel,

ORD,ER
i
Aftér hearlng the ld.counsel appearing for the pertles,
the application is admitted for adjudication,

Reply <nd rejoinder are already on record, Registry is
directed to enlist the matter for hearing'aCCording to its
chrenological positkon and on its own turn, |

Ld*counsel,appéa:ing for the regpondents, is di&ected
to cause production of the connected departmental recbrds at
the time of hearing.

Plain copy to both the parties.
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(s, Dasgupta) (8.N.Mallick)
Membe r(a) Vice-Chairman,




